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2. Pramod Kumar
Village Sunchara, PO
District Baghpat, Ut

Lt. Governor, NCTD
Delhi Police Hgrs.,

2. Joint Commissioner o
Delhi Police Hgrs.,

MA 216/01 for-join

2. Applicants by virt

ing together is allowed.

' ~PL +13 o A Tnmwe o~ L N I R | + 1. -
ue of this OA have challenged the
wr eslrn 3 At ~ e A~ - ~ 3 ~A
7 which PeSpODuthS have rejected

of the case are.that Shri Mahabir
as Driver with the respondents-
.11.2001.leavin§ behind his widow
sons and one daughter.
claims that she had made a
me during 2002-2003 before
sting for appointment of her

s 2 A e~ .3 ~ T A - P S = | 1 b} L2 ] a
replled in negative ride letter aatea 13.11.2003
-~ ~ £ 4~ AT o -~ ~ndc +haot

{AHI‘ exure :\—3) . Counsel for the appiicantc contends that
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Amprmidm  +hn £o At e . :
despite the fact that -applicant No.l and her family are
Tn Vomme 4+ . [ v S 3 e o~ - [, e~ o 3

below the poverty line, respondents have gjected her

member, size of the family, age of the deceased at the
death as well as instructions of the Govt, a

India on the subject but did not find her case fit for

appointment. Applicant No.l thereafter filed another
representation without any date before the Lt. Governor,
which also has been replied to on 13.11.2003 stating
therein that her request could not be acceded to.

6. As per the statement of the applicant in the 04, it




to be unemployed. These facts have been taken into
consideration by the respondents as is obvious from the
impugned order.
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7. It is settled legal position that compassionate
appointment cannot be claimed as a matter of right and

Rs.§,00,000/-

and she 1is receiving family pension. A son who is 31

widow. After +taking into consideration all the facts,
respondents have passed a detailed, reasoned and speaking
order, which in my view, dces not suffer from any
illegality. I do not find any Jjustification for

{5.%. Naik) '
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